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In The Central Administrative Tribunal

Dines
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b Kumer Vijey  __.... Versus....nign of Indis and crs. . . . _ . ..

Date of Order

Orders .

20.7.2001

4

OR Nc.91/99 with MA No. 110/2000

Nene present for the a:pplicent

Mr. Sanjay Pareek, ccunsel fcr respondent No.l
Mr. U.D.Sharma, counsel ..fc'r respondel;lt Ne. 2
‘The case:‘s invelving the similaf Eontroversy which are
listed tolday- «before vs heve nct bkeen pressed by the lesrned
Advocate repfeéenting the epplicante én thé grouné that cenicrity
list cf PAS cfficers has been reviesed _by the -State cherhment in
view cf the judgn-*ents; of Hen'ble the Supreme Court in ajit Singh-IT
and D.K.Vijay's‘ case. Appliéant is having grq'evénce relating c:f hie
s‘enicrity, which has beeh revised by the respondents and similar

cases have nct .been pressed. Therefore, this cese has beccmwe

; Ak .
1lnfructucus and is digpesed of es mt%f,fm Parties ere left tc

beesr their own costs. Interim stay granteé‘ vide order dated

23.2.1999 stande vacated.

Misc. Applicetion Nc. 110/2000 dioes nct survive in
view of the crder passed in the OA and, therefore, disposed cf as

having beceome infructuous.
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